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THE KERALA METROPOLITAN TRANSPORT

AUTHORITY BILL, 2018

BILL

to pravide for the constitution of Metropolitan Trsnsport Authorities for the

planning, supewision, co'orilinotion, development ond regulotion of Utuan

Tronsport in te lJrbsn Mobility Ateos and also for the Urbon 'Ilonsport

Ancillory Senices within the urban Mobility Areas in the State of Kerala'

Preomble.-WHEREAs it is €xpedient to provide for the constitution ot

Metropolitan Transpo( Authorities for the planning, supervision, co-ordination,

development anil regulation of U$an Tlansport in the Urban Mobility Areas and

also for th€ U$an Transport AnciUary Seruic€s within Urban Mobiliiy Areas in the

Srate of Kerala;

BE it enacted in lh€ Sixty'ninth Year of lhe Republic of lndia as follows:-

CHAPIER I

PRELIMINARY

1. Short title and comnencenent-1l) This Act may be called the Kerala

Metropolitan Ttanspon Authority Aci, 2018.

(2) It shall come i o force on such date, as the State Govemm€nt may, by

notification in the Official Gazette aPpoint.

2. Definitions. In this Ac1, unless the conte{t olherwise r€quir€s'-

(a) "Authorrty" means a M€topolitan Ttanspon Authority constituled

und€r section 3;

6442018.
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(b) "Aggregato/' means an intermectiary or market place, digital or
olherwise for a passenger or a group of passengeN to connect with the driver of a
transpon vehicle for rhe purpose of transportation needs of rhat passenger or a
group of passengersj

(c) "CeDaal covemmenr', means the covemment of tndia;

(d) "ChaAperson,, means the Chairperson of an Aurhority appointed
under suD-seeion (3) of section 3;

(e) "Chief Execurive Officer', means a Chief Execurive Ofiicer
appointed under section 8;

(l) "Cornpr€hensive Mobiliry plan,, m€ans ft€ ptan document as
explained in secrion 13, rhat ourlines the mobility plan for the Urlan Mobilityfuea
ln synchronizarion with the area developmenr plan for such Urban Mobility Area
and delineates inter alia srrategies and acrions for achieving the obj€crives for
ensuring optimum mobiliry of people and transportation of goods in such Urban
Mobility Area and provision for safe, suslainable and effici€nt and prop€rly
co-ordinated urban transponj

(g) "Fund" means an Urban Ttansport Fund constituted under
section 18;

(h) "member" means a memb€r of rhe Authoriry;

(i) "r€gularions', means the regulations made by the Aurhority under
this Act;

0) ,,rules', means nrles made by rhe State covemment under rhis Act;

(k) ',Schedule,, means a Schedule ro rhis Act;

(l) "State Govemnent,, neans rhe Cov€rnment of Keralaj

(m) "Tlanspon Investm€nr programme,, means a detailed multly€ar
investment programme for the developmenr of Urban Tmnspon and U$an
Transport Ancillary Servic€s for an Urban Mobiliry Area;

(n) .'Urban MobilityAIea" means the area as derailed in secrion lt;
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(o) "Urban Transport" include different modes of transportation
available to the general public in th€ Urbad Mobility fueas, delineated in
Schedule I;

(p) "Urban Transport Ancillary Services" means all ancillary services
required for ope.arionalising a modem integrated urban transport system
and include the el€nents delineated in Schedule II, subject to the provisions
of this Ad.

CI'APIER II

METROPOLITAN TRANSPORT AUTHOR]TY

3. Establishnent of Metmpolitan nansport Authority.--11) The State

Govemment may, by notificarion in the Official Cazette, establish for each Urban
Mobility Area under sub-section (1) of secrion 11 or notified under sub-section (2)
of section 11, an Auahority by name, 'M€rropolitan Ttansport Authority' proceeded

by th€ name of a major place coming under such Urban Mobility Area.

(2) The Authority shall be a body corporate by the name aforesaid having
perpetual succession and a common seal, with power to enter into contracts, to
acquire, hold and dispos€ of propenies both movable and immovable and shall by
the said name sue and be sued.

(3) The Authority shall consist of rhe following members, namely:-

(a) The Chairperson, who shall be an officer or a member not below rhe
rank of a Secretary ro rhe State covemment, appointed by the State covemment;

(b) The Secrerary ro rhe State covernment, Transport Departmenr-

ex-officio;

(c) The Secretary !o the Srate covernmenr, Finance Depalllnent,

(d) The Secrerary ro dr€ State covemment, public Work Deparrn€nr-

(e) The Managing Director, Kerala Srat€ Road Transport Corporation,
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(0 The Transpon Commission€r, covernmenr of K e:'ala<x-officio;

(g) Th€ District Collecror of the District which includes the Urban
Mobility Area- ex-oltcio;

(h) The Secletaries of rhe Muoicipal Coryorarions or Municipalities in
the Urban Mobility Area - ex-offcio;

(i) Th€ City Police Comnissioner, concemed- ex-ollcio;

(j) The Managing Direclor of lhe relevant Mass Rapid Transir System
of the Urban Mobility Area-ex-oficio;

(k) Four expefts from any of rhe fields of transpona on engineering,
urban transpon planning, urban transport operations, corporale govemance, finance
or law, nominated by the Stat€ cov€mmentj

(l) Th€ Chief Execurive Officer of the r€specriv€ M€tropotitan
Transpoft Auihority.

4. Members not to hove cerrdin interes|5.-No member of the Authority shall
hav€ any share or inter€s! whether in his own name or otherwise, in any company
or body corporate or an association of persons (wh€ther incorporated or not) or a

firm engaged in th€ business oI Urban Transport or Urban Traosport Ancillary
Services.

5. Term of office and conditions of setyice of Chairperson ond nenbers.- (r)
The term of office, salary or allowances payable to, and rhe orher conditions of
s€rvic€ of, the Chairp€rson or other members, as the case may be, shall be such as

may be presffibed by rules.

(2) In the event of occunence of a vacancy in rhe office of rhe Chairperson
by reason of his retirem€nt, resignation, removal, death or orh€ruise, a member as
may be designated by the State Covernment shall acr as the Chairpe$on until a
new Chairperson is appoinred.

(3) Where th€ Chairperson is unable io discharge th€ lunclions owing to
his absenc€, illness or any orher cause, a m€mber as may be designated by the State
Governm€nt shall discharge the funcrions of rhe ChaAperson unril the Chairpe.son
resumes rhe charge of his functions.
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(4) The Chairperson or any memoer c€asing to bold offic€ as such shall

not represent any Person engageil in the commer'ial business of Urban Transpon

or Urban Transpon Ancitlary Servic€s b€for€ the Auihoriry in any manner'

6. Resignotion' removal ot suspension of membets'-(l) Any member' other

than an ex_offcio member may, by notic€ h wiitrng under his hand addressed to

the State Govenment, r'esign his office:

Provided $at a member, who has giv€n notice of his resignatioq shall

continue to holil officc till the acc€ptance of his resignation by th€ State

Govemment.

(2) Notwithstanding anything contain€d in sub section (1)' the State

Cou".ID"nt .nuy, by oralet remov€ the Chairp€rson or any other meEber

appointed or norninated by the State Govenment from his office il such

Chairperson or member, as lhe case may be,-

(a) is or at any time, has b€en adjudged as an insolvent; or

(b) has been convicted of an offence which in the opinion of the State

Governm€nt involves moral turpitude; or

(c) has so abused his position as to render his continuance in office

prpjudicial to the public interest; or

(d) has b€come physicauy or mentally incapable of acting as the

Chairperson or a member:

Provided that no Chairperson or member shall be removed from office und€r

clause (c) unless lhe State Govemment, after hotding an inquiry and providing a

reasooable opporiunity of h€aring to the p€6on proPosed to be removed from the

office of the Chairperson o' member rn acco'dance with su€h procedure as rnay be

pr""..iUa UV 
^t"" 

ln ,fti. b€half, is satisfi€d that su€h p€rson ought lo be removed

from such office on such grounds:

Provided funher tbal ile State Govemment may susp€nd such ChairPerson

or member during the period ofsuch inqulry
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(3) If a casual vacancy occurs in the of{ice of a nominared member, either
by reasoo of death, resignation, r€moval or orherwise, such vacancy shall be filled
up, as soon as may be, by lhe State cov€rnm€nr and such nomioat€d m€nbef shall
hold offic€ only for $e r€maining period of the term of office ot rt" p".son in
whose place he is nominaleil as a memb€r

'7. Po\'/ers of Ciairperson._The Chairperson shall have rhe poweru ofgeneral superintendence, dir€ction and conrol rn r€sped of a administrarive
ma0ers of rhe Aurhority:

-,_. l1"lo"o thar tle cha,Terson mdy detegare such ot his poweB rctdrin8 ro
aomrnrsralve ma ers of lhe Aulhoriry, In the manner d\ he mdy fiink fir. to any
other member or officer of th€ Aurhoriry.

.,.8. 
Officers ond staff of the Authority._{r) The State covemment shall by

notjficatjon in r_he Ofticial Cazetre, apFoint a peDon as rhe Chicf Execurjve Ottr.er
or rhe Auhoriry wirh such qualificadons and on such terms and condidons as may
be prescrib€d by regularions. The Chief Execurive Officer shall be respodsible f;
th€ implementation of the decisions of the Authority and general administration as
rnay be prescribed by regulations or any other ma@r as may be delegared by the
Chairperson or the Authority.

(2) The Authority may appoinr, in accodanc€ wirb the pmcedure and on
lerms and condirions specified by regulations, such oumber of officers, exp€rts,
protessionals andJupponing slaff as may be necessary. Surh officers. expcrts orpiotessionals shall have special knowledge and cxperience in,r"nrpon.ton
engrneering, u.ban planning, iaw, business or such orher diseiplines retared to
urban rransporrarion or oiler disciplines, as may be necessary to assist rhe
Authority in the discharge of its fuoctions.

(3) The Authority may irirh the concurrence of the State Cov€rnmenr,
engage, from tirne to time, oo conEact basis such other officers or consultants or an
organisation having expens in fields as mention€d in sub section (2), as it deems
necessary, for the due and proper p€rformanc€ of it5 functions under this nct.

. (a) The xlaries and allowances pdyabie ro, and olher rcrms dnd conorrions
or servr(e ol lhe Chief Exe.udve Otficer and other ogi(e,s and empluyees ot rle
Authoriry shall be govem€d by such condidons of s"*i." 

". 
rn"y U" p*".riU"a Uy

regulations.
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9. Meetings ol rhe Auahoriry. {1) The Authority shall m€€t at such time and

places and shall observe such procedure in regard io the transa.tion of business at

irs meetrngs as rnay be prescribed by regulations and at Ieast one such meeting

shall be held in every three months. The quorum for a meeting of the Authority

shall be one third of the total melnbers.

(2) The Chairperson shall preside over the meetings of the Authority

(3) Whare the Chairperson is unable to attend any meeting of the Aulhority

for any reason, a mpmb€r, s€lecl€d by other members present at the meerng, shall

preside over th€ m€€ting.

(4) All issues which come before any meeling of the Authority shall be

decided by a najoriiy of votes of the rnembers prpsent and voting and in the event

of equaliry of votes, the Chairperson or, in his absence, th€ Person presiding, shall

have a casting vote.

(5) Every member who in any way, whether directly, indirecdy or

personallt has an int€rest in any matter to be decided at the meeting, shall disciose

th€ nature of his interest and after such disclosure, the member so int€rested shall

not panicipate eilher in delibentions or in the voting oo the matter.

(6) All orders and decisions of the Authority sh6ll be aufienticated by the

Chief Executive Officer or any other officer of the Authority duly authorised by the

Chairp€rson in this b€half.

(7) The proce€dings of the Au.hority shall be valid nolwithstanding any

vacancy in the membership or any defect in the constitution ther€of.

10. Authority may C,anstitule cont itlees.-{1) The Authodty ma, frcm time

to time, appoint committe€s consisting of such members as it deems fit and may

associate with such committ€es, in such manner and for such period as required,

any €xpert ivhose assistance or advice il may desire and refer 1o such committ€€s

lor enquiry and repon, any subject r€laling to the Puposes of ihis Act

(2) Th€ Authority man as r€quired, appoint a committee of experts and

refer to such committe€s any subject rclating to the purposes of this A€t fo. enquiry

and r€pon.
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(3) Th€ p€rsons associated with tbe commitree under sub,s€ction (1) or
appointed as nembers of the committee under sub section (2) shall be eligibl€ to
gel such allouances or f€es for artending the meetings of the committees as may be

determin€d by the Authorily.

(4) Every commi$ee appointed under sub-section (1) or sub-s€crion (2)
shall conply with the instmctions that may, from time to rime, be given to ir by rhp

Authority and the Aulhorlty may at any time alrer the constitution of any

committee so appoint€d or rescind any such appointment. The Aurhority shall
Dominate any one of the members as the Chairman of a commiltee constituted

under suLs€ction (1) and any one expert as the Cbairman h respect of a commiuee
constiluted under sub-section (2).

(5) Th€ prccedur€ to be followed by the committees and all other matters

relating to the committees shall be such as may be prescribed by regulalions.

CHAPIER III

DECLARATION OF URBAN MOBILITY AREA

11. Decla tion af Utuan Mobility Arca and alreraaion ot.heir lirnirs. (1)

Th€ nuniclpal coryoration limits of Thiruvananthapurm, Kochi and Kozhikode

shall be the Urban Mobility Area from ihe dale of commencemenr of rhis Act.

(2) The State Gov€mment may, by noti{icalion in the Official Gaz.tp,
declare any other area specilying its territorial lilnirs as Urban Mobilily Area for
the purposes of this Act,

(3) No Mililary Cantonmenr or any pad of its area required for milirary or

defence purposes or a.eas within the boundaries of a notified Spccial Economic

Zone shall be included or cause to be included in an U.bar Mobility Area wirhout
the sanction of the Central Government.

(4) A map indicanng the boundary limits and area of any Udan Mobility
Area under this section shall be published in ar least t$'o English and rwo

vemacular newspapers having wide circulation in the respective U$an Mobility
tuea and it shall b€ given publicity in electonic media within such Urban Mobiliry
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CIIAPIER IV

DUTIES, FUNCTIONS AND POWERS OF THE ATIIHORITY

12. Duties anil functions of the 
^lthorilr'-{1) 

Notwithstanding an}'thing

contained in any olher law for the drD€ b€ing in force, the Authority shal perform

or cause to perform the following duties and functiods, namely:-

(a) Preparation ol ConprebPnsive Mobility plan, incluihng but not

limited to Urban Tnnsport and non-motoris€d transportatron within the Urban

Mobility Aftas as detailed in section 13 o{ this Act, in coDjuction with the arca

development plan applicable for such p€riod as the Authority d€€ms fit and

updation of such plans at regular intervals not exceedhg five y€ars to ensue

integntion of lanal use and transporl planning on a regular basis, in consultation

with the authorilies conc€rn€d;

(b) Pr€paratioo of aTransport Investm€nt Programme;

(c) Planning for financing, conshuctron and operation relatrng to the

Urban Ttansport and ihe Urban Transpon Ancillary Services;

(d) promotion, developm€nt and regulatioD of integratpd facility and

systems for urban Tnnsport including seamless transport access;

(e) Development, construcdon, op€ralion and management of any

integrateil or stand-alone transpott network lacitity that aid and eohance the

efficiency of the Urban Transpon to fte consumer;

(0 Crealion and management of a Common Command and ConEol

Centr€ {or int€gration, co-ordination and management of Urban Transpon;

(g) D€velopment, publication, and issuance of shndards and guidetin€s

r€lating to the development and operation of U$an Transpon facilities;

(h) D€v€lopment and dissemination of performance indicatoN for

Urban Transpon ser/ic€s wilhin the territorial jurisdictioo o{ the Authority;

(i) Regulation and enforcement of technical and performance slandards

on all strategic anil operational matters that have a direct eflecl on the level d
service provided to the users of Urban TransPon;

644120r .
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(j) To recommend to rhe aulhorities concemed ro take necessary steps
lbr the regulation and enforcemenl of environmenlal standards for the aspects
related, or incidental |o, the U$an Ttanspo( and the Urban Transpon Ancillary
Sewices;

(k) Administrarion of thp Urban Tianspo( Fund as provideal under
Chapt€r V of this Act;

(l) Setting up and operation of, an operalior contml centq a web
based-user informarion slstem and a helpline to provide inregrated informarion to
the use6 of Urban Transporti

(m) Setting up and operation of a smart card based ricketing system for
paym€nt oI user chaqes for us€ of the Urban Transport and Urban Transpon
Ancillary Services with the concurenc€ of the autoriaies concemed;

(n) S€uing up and operation of technology-based solurions for rraffic
management, transport planning, design of transport systems and selecrion of mode
of transpon vith the concurrence of the authoriues concerneo;

(o) Derccdon and reporting of riaffic offences to the authoriaies
conc€med with the help of Intelligent Transport Sysrem to be esrablisheal by the
Authority;

(p) Collation of informarion on Urban Transportation wirhin Urban
Mobility Area and ro prov:de the same to the rel€vanr agen€ies;

(q) Publication and disptay of information for rhe users of Urban
Transpon to promote consumer awareness on th€ integrated urban transpo(
system;

(r) Promoting s*ill advancement of the persons engaged in rhe
operation aDd mainrenance of Urban Tfansport through educarion, training and

(s) Mak€ recommendarions to the railways, on railway services,
schedules and tim€ table to €nhance rhe efficiency or service levels of the Urban
Ttansport.



(2) The Authority may appoint any p€rson or agency to perform duues and

discharge functions provided in slrb-section (1):

Provided that activiti€s underlaken by any Person or agency for Performing

such duties and discharging functions shall be subject to such restrictions,

limitations and conditions as may b€ laid down by the Authority and shall also bp

sub.iect to ihe supervisiory control and r€vision by the Authority.

(3) Subject to lhe provisions of rhis Act and any dircdions issued by the

State Coverom€nt from time to time, the expenditure for undertaking duties

meDtioned in sub-section (1) shall be met by the Authority

(4) The Authority shalt ensure eff€ctive implementation of this Act in lhe

Urban Mobility fuea and discharge such other duties and functions as may be

prescribed bY rules.

13. Preparotion and publicotion of Conprehensive Mobility Plon for Urban

Mobility A/eo-11\ The Authority shell prepar€ or cause to preparc a

Compr€hensiv€ Mobility Plan in accordance with the Nadonal U$an

Transportation Policy Suidelines to ensure integiated, comprehensive and planned

developm€nt of U an TfansPort in the Urban Mobility Area ad such plan shall

include,

(i) infrastructure facilities and other works;

(ii) various modes of public tansport systems and Ma6s Rapid

Traosit Systems and their int€gration;

(iii) procedures and process to resolve any issues in r€lation to any

existing $ansport system or transport services being operated and in relation to any

new systems or seruces;

(iv) such other matters as may b€ necessary for the development

and impl€mentation of such plans in ord€r to a€hieve the object and purpose

of this Actl

Provideal ihat v,,here there are any other entity or committee constiiuted under

any law for the time being in force which formulat€s, develops or impleme s any

plan or schem€ io relation to Urban Tfansport within such Area, then in such
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cincumstances, the Aurhority may discharge its functions und€f rhis section in
consultation xrirh such entity or conmittee, as the case may be.

(2) Th€ draft plan shall b€ published in the Official cazene invitins
objections and suggesrions b€lom surh dare as nay be spe(ilied, rn such manne;
prescribed by rules. The Authority shall afrer giving adequare opportunily of b€ing
heard to the persons concemed and afrer comidering the suggestions, objecrions
and representations, if any, nodify the draft plan, if n€cessary.

(3) Th€ plan so Fepared shal be submined ro th€ Stare coveroment for
approval and the State covemment may either approve the plan wjdout
modifications or with such modifications as it may conslder necessary or reiect rhe
plan wrth dhe(dons ro the Aurhori(y lo prepare a neu plan bd;ed on
rEcorDmendations issued by th€ Stat€ Governrnent in relation thereof,

(4) The Aurhority shall publish in rhe Officiai cazene a Dlans aDDroved
by the state Govemmeni.

14. Power to implement Comprehensive Mobitity plon ond to fo.fiulote
scnernss.-(1) The Authoriry shall have the power ro take appropriate measures as
it deems fit, for implementarion of the approved Comprehensive Mobiliry plan.

(2) The Aurhority may recommend to rhe Stare Govemm€nt to formulate
a draft sch€me for aligning road transpon services wirh the aDDroved
Comprehensiv€ Mobilrry plan, giving all .plevant paniculars of rhe narure ol the
services proposed to be rcndered in the urban mobility area specified wirh rhe area
or rout€ Proposed to b€ covered.

(3) The schene may include the terms as applicable like, th€ area or route
!o which it operates, rhe date on which ir comes into operarion, rhe perlod of
operation (which shall not, as far as possible, be more rhan ten yean) and fie
s€rvices which are 10 be provided under specified pennits, passeng€r transport
operators who are to participate in the scheme.

15. Power to reconmend to issue direclions and to otder enquiry_1|)
Subject to the provjsions of any other law for the time being in force, the
Authonty may recomm€nd to the State covemmenr to issu€ dtrections tct the
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departm€n! authority, l{ansport operator, aggregator or any other persons

concerned, wlth r€garal to lhe implementation o{ any Urban Transport projed or

scheme. Wh€re any $rch ilepartmenl aulhorilt transpo( operator or aggregaror or

such person or institutlon aloes not abiile by such directions' the Authority may

lrlng ,h" -." ,o ,t 
" 

*,ice of the State Govenment for pmper compliance of the

(2) All potice office$ shall be bounrl lo assi't &e Authotily and lhe

offi."r" otil" Ao*orlty in implementation of the measures clken by the Authodty

and ils officers and also for carrying into effect ihe provisions of the Act'

(3) The Adhority shall hav€ Powef to order enquiry or cause to enqure

any inegularity or non compliance with the provisions of this Act afld the eDquiry

otti.", o, ttt" -.p"t"nt official of t}le department concerned shall conduct enquiry

or ca s€ to enquire as and when oriler€il and submit repon or copy of the report' as

the case may be, to ihe Authority within such lime as may be prescdbed

16. Pou,er to enter inlo agreement for developnent of public iansport

facility and |ronsporr syslPm.-1l) The Au$ority shatl have fie power lo entel

into any agreemen! or contraci or suD-coftract witb a public or private entity for

the de1€lopm€n! oI any infrasEucture or transpon system as ttray b€ decidedty the

o*i".ny * 
", 

o p-tia"d lor in any Plan maile by the Authority Besides the

or,i".i t tnnt huu" po"". tu monitor public salety on these coDtracted public

services and to give ilirections to the d€panments concem€d'

(2) For the dse ol inJrastucture or the ranspon qyslem or spwice"

conn€cteil-thereto' developed as provi'leil in sub-section (1)' the Authority shal

"f"" 
fru"" tf," p.*"t a fi,, and notify the fees or user charg€s thal nay be levied as

;;;.*n ,g*".*, - *ntract The Authority sha have ihe power to vest the

conce!,sionarre or lic€nsee or contracrcr or sub'conEactor' as the case may b€' wilh

J" pol'o. to .ott".t una 
"pPmpriate 

such fees or user charges in accordance with

the aerms stipulat€d in th€ releva arnrBenent enter€d into in dtis r€gard The

Authonty shatl have th€ power to ex€mpt totally or pariially or io grant

concessions, as they de€m fit, with r€spect to fees or user charges:
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Provided that no such fee or user charge shall be fixed or notified by the
Aulhority without the prior approval of the State Gov€rnmen(.

(3) Th€ Authority may rnake regulations, orders or give instrucrions, as ir
may consider necessary, for entering into various arrangements refe[ed to under
sub-section (1).

(4) The r€ceipts fron such arrang€ments shall be credited ro rhe Fund.

17. Genercl pa erc of the Autfiorto/.-subjecr ro rhe provisions of any law
for ahe time being in force, rhe Aurhoriry shall have rhe foltowing powers,
namely:-

(a) accept, acquire, hold, surr€nder, tnnsfer or r€_convey security,
including s€curity provided in a financing arangemenr of any kind in any form,

(b) purchase, lease, hold, consrruct, manufacture, maintain, sell or
dispose of any property, whatsoevet whether movable or immovable, or any part
ther€of requi.ed fot or iI| connection with, implementarion of the objecls and
purposes of this Acr;

(c) rais€ fund or facilirare financing of all Finsport relared inv€stme
for th€ implementaaion of the pmjects, plaDs, schemes and proposals included in
the Tiansport Investment ProgBmme;

(d) execute alt major ransport projecb proposed for or in lhe Urban
Mobility Area by the Central covemment or any Stare covemment or any other
agencies fiom the pe$pecdve of alignment with the Conprehensive Urban
Mobility Plan or monitor all or any of thern;

(e) recommend conditions for issuance of pemirs or licenses for public
tansport services by the authorities concemed;

(f) nonitor and audil compliance with the Comprehensive Urban
Mobility Plan and rhe Transport Inveslmenr proSramm€;

(g) recommend to the authorities concem€d, rh€ fees and charges for
Udan Ttansport Ancillary Servic€s and atso to regutare fares for all Urban
Transport;



(h) nonitor use of Funds for Urban Transport activities and ensure

audit of accounts and loans;

(i) ensure enforcement of reg lations made under this Act;

C) prepare appmpriaie performanc€ relat€d Pay and service conditions

for the employees of the Authority in co$ulhrion with the State Govemmem;

' (k) render advice or recommen'l for building susrainable operational

framework lor Para Transit Systems included in Schedule II'

(l) such other powers as may be prescribed by Nles

CHAPIER V

URBAN TRANSPORT FUND

1a. Fund of the Authority. {f) There shall be constituted a Fund to be called

the 'Urban Ttansport Fund' for each Metropol an TiansPon Authority

' 121 n" follo*ing shall be credited to the Fund' namely:-

(a) grants, advances an'l loans sanctioned and funds received through

' allocaiions, including budgetary allocations' by the Central Govemment or the

Stat€ Govemment to ih€ resPectiv€ Metropolitan Transport Authonty;

(b) Subjelt to fte provisions of any other law for the time being in

(i) any fine imposed and realised and compounding fee collected

under this Ac!

(ii) any compounding fee collected by dePartm€nts concemed' m

cases of Ea{fic violations aletected through Intelligent ftansport S}stem and

repo(ed bY lhe Aulhorilyi

(c) any user fee or charges collected froln the Urban Mobility tuea

und€r this Act;

(d) Special Projeci specific Viability CaP Funding as may be allocated

by the State Govemment;
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(e) any olh€r sun legally r€ceived by the Authority.

(3) No sum shall be paid ro the Fund or applied from and our of th€ Fund,
except in such manner and subj€ct to such conditions as may b€ prescribed by
rules.

(a) The Fund shall b€ held and adminisrered by rhe Chief Executive
Officer of tbe Aurhoriry, subjecr io such general or special directions as mav be
issued by the Slar€ Govemment from time to tirde.

19. Grants and loans by the Governmenr_The Authofily may receive from
the Central covemment or the State Governm€nt such granrs, aalvanc€s and loans
as the Authoriry may deern necessary for rhe performance of its functions under
tnis Act and all grants, loans and advances so rec€iv€d shall be subject to th€ terms
and conditions as may be deterrnined by such covernment.

20. Priority for poynent of interest and repayment of ioons._subjecr to the
provisions of any law for the rime being in forc€, all paymenrs due from rhe
Authority on account of interest oo loans or the repayment of loans shall be made
iD priority out of all orher dues from tite Autboriry.

21. Po\rer to roise linances.-The Aulhoriry may raise finance or d€bt lor rhe
effective implemenration of ihe objects and purposes of this Act lhmugh loans or
debentures or issuing bonds from sucb sources, and oll such rerms and conditions
as may be apprcved by rhe State Covernmenr.

22. Gronts ond loons by de Aurftoriry.-The Aurhority may, subj€ct to the
provisions of any law for rhe lime being jn force, take st€ps to make such g.ants,
advances and loans to any urban transpon operator withjn the U$an Mobility AJea
con.erned as may be deem€d necessary and all grants, loans and advances so made
shall b€ on such terms and conditions as may be rletermined by th€ AuthorirX as
per the laws applicable.

23. Sinking fund.--\I) The Aurhoriry shall, subjecr to the provisions of
section 20 maintain a sinking fund for rcpaymenr of money bonowed by it and
shall pay every year into the sinking fund the sum as may be sufficient for
repaynent withi! $e period fixed for the repa',rTent of all moneys so borrow€d.
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- (2) The sinking fuftl or pan thereof shall be applied in or towards the

discharge of the loan for which such fund was credited and until such loan is

whoUy discharged, it shal not be applied for any oiher purpose

24. Budget of th? Authoriry'- (l ) Ihe Aurhorily shdll prepare every year' in-

such form and at such time as may be prescribed by rules' a budg€t in respect ol

the financial y€ar next ensuing showing the estimated receipts and exp€nditure and

shall forward to the Stal€ Govemment suth number of copi€s thereof as may be

prescrib€d bY nles

(2) Ihp Budgel preParcd by lhe Aul}lotity' in so lar as it do€s not requirP

any revenue contribulion lron lhe State Government' shall b€ final and can be

adopted by the Authority without the Prior approval of the State Govemment

However, the budget prepared by ihe Authority, to the extent it requrres any

revenue contribution from the State Gov€mm€rt, shatl be subjecr to the final

approval by the State Government with such change or terms ard conditions as the

State Governmenr may direct.

2r. Audit.41) The accounl\ of $e Authorily shall be subjecl ro audit

annually by the Accountant Gen€ral of the Stat€ and any expenditw incurred by

him in respect of such audit shalt be payabl€ by the Auihority to tbe Accountaot

General. The Accountant General or any person appoided by him in connection

witb the audit of accounts of the Authority shall have $e same right' pivileg€ and

authority as lhe Accountant GeDelal has iD connection wi$ the audil of lhe

accoun; of lhe Stat€ Government an'l in parlicular' shall have th€ right to dernand

the production of book, accounts' connectd vouchers and other documents and

papels.

(2) A copy of the audit repo shall be submitted to lie State Government'

the Authority anal any other relevant peNon or authority sPe'ified by the Slat€

Government.

26. Annuot report-(1r'lh€ Authodty shall prepare for every year a rcport

of its activities iluring that y€ar and submit ihe report to tbe State Govemment on

or before the 1st day of June of the ensuing year'
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(2) The Stare Covemmenr shall cause a copy ofthe annual r€porr la be laid
before th€ State Legislature as soon as may be aJter ir is submited.

(3) The Aurhority shau ar lhe end of €ach financial year submir an audited
annual statem€nt ro the Srate Govemmenr including but not iimircd to the
following,-

(d) amount o[ dcbr or loan raise(

(b) details of the invpstment made during the y€ar;

(c) mode of repayment, jncluding the amounr rhat has b€en
earmarked fof the sinking fund;

(d) amount ofsecurities lhat have be€n €r€ated or raised;

(e) any other matrer rhat may be specifi€d by th€ Srate covemmenr
from tim€ to time.

27. Rerurns.-The Authoriry shall furnish ro the State covemment such
reports, returns and other information as the Stare Gov€rnment may require from

CHAPTER VI

PENALTTES

28. PenaltJ for foilure in comptying with the provisions of this Act, rules or
regulotons.-Whoever fails ro comply with the provisions of this Act, rules or
regulations made thereund€r may on conviction, be punishabje with fi.re, which
may ext€nd upto ren rhousand rupees.

29. Offences by companies.-11) Where the person who conravenes any of
tne provisions of rhis Act, rules or regulations made rhereunder is a compaDy, ev€ry
persor\ who, ar the time of such conrravention was in_cha€€ of, and was
fesponsibl€ to the company for rhe coduct of rhe business of rhe company, as well
as tne company, shall b€ deemed to be liable for such contravention and shall be
liable to be proceeded againsr and punished arcordingty:
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Provided that nothing contained in this sub-s€ction shall render any such

person liable to any punishment if he proves thar the contravention was commltted

wrthout his knowlealge or that he hail exercised aI due diligence to pr€vent the

commission of such contravention

(2) Notwithstanding anything contarned in sub-section (1)' whete the

contravention of th€ provisions of this Act, rul€s or regulations has been done by a

company and it is proved that sucb coniravention has been comnined with the

consent or connivance of, or is allributable to any neglect on the part of any

drrectot manager, secretary or oth€r officer of the company' such dir€ctor'

manager sedetary ol olher of{icer shall atso b€ deemed to be guilty of that

contravention and shall be liable to be proce€d€d against and Punished accordingly

txplondlion.-For dre puPose of this section,

(a) "company" means a body corporate and include a firm or other

assoriation of individuals; and

(b) "direcbf in relation to a firm means a partner in the firm

30. Fines on redlisdtion to be vesteat in the Auihority.-The proc€eds oI all

fines realised under this Act shall, subj€ct to the plovisions of the Kerala Road

Fund Act, 2001 (10 of 2001) and the Kerala Road Safetv AuthoritvAct, 2007 (8 of

2007) be credited to the Fund

31. Penolties not to offect ofher liabililies.-The penalties imposed under this

Act shall be in addition to, and not in derogation of, any Iiabilily under any other

law for the time being h force.

32. Cognizance of offenceslt No court shall take cognizance for

conEavention of any of the Fovisions o{ this Act, rules or regulatrons punishable

under this Act save on a complaint mad€ on bebalf of rhe Authority duly signed by

the Chipf Executive Officer'

(2) Notwithstanding anything contarn€d in th€ Code of Criminal Procedure

1973 (Central Act 2 of 1974), no court inf€rior to rhat of a Judicial Magiskate of

the First class shall try an off€nc€ under this Act.
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. 33. Compounding of offences.-11,) Any co ravention of the pruvisions of
this Acl, rules or regularions punishable under this Act may, €irher b€Iore or after
the institution of any prosecution, be compounded by the Authority or by an officer
authorised in this behalf by the Stare covernm€nt by notitication in th€ cazerie. bv
acceplng a compounding fee as may be prescribed by rules and a receiDt of rhe
a$ounl so received shalt be jssued to rhe otfender or rhe peBon concemed, in rle
Form prescribed by rules:

Pmvid€d that the compouDding fee shall nor exce€al the maximum amounr of
ihe line mentioned in section 2d:

Provided furder that ia/here the conuavention of any of the provisions of this
Act, rules or regulations is by any company or its officer such contravention shall
not be compounded if the investigation againsr such company has been iniriated or
is pending under this Act.

(2) Nolhing in sub-section (l) shalt appty in case of the subs€ouenl
con!dvenrion of Lhe prcvisrons ol rhis Act, rutes or regujarions made by a company
or a person within a period oI dree years from the dare on which an €a.lier
contravention made by compaDy or p€rson was compounded under this secrion.

(3) Where the mmpoundirg of any contravention of rhe provisions of this
Act, rules or regularions is made after th€ institution of any proseotio& such
compounding shall be broughr by the Aurhorit, in wriling, to the notic€ of th€
court in which the prosecurion is p€nding anal on such notice of the compounding
of such contlavention is being given, the person ln rclalion to vhom it is so
compounded shalt be dischary€d.

CHAPTER VII

MISCELLANEOUS

34. Protection of sction taken in good /dr'fh._No suir, pros€cutiod or oth€r
legal pruceedings shall lie against the State covernmenr or the Aurhority or any
officer of the Stare covemment oI any membef, officer or other emplovee of the
Authorirv lor dnyrhing whjch is done jn good ta)$ or inLended ro U aone *U".
this Act, rules or egulations made thercund€r
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35. Seuice of sutllmons, notice, oiler' etc -.Every summons' notice' older

or other document r€quired by this Act or any rule or regulation made ther€undel

,"i Ji *.na* 
" 

$e Authoriiv or permission given by shall be au$€ntcaled

;;;;;;"." ", 
the Chief Execurive otfiter o'-r anv other otlicer authorised bv

,i. 
^",iT",t " 

*'' 
"*lf 

and shall be deemed to have been dulv s€rv(d upon rhe

;;";#" ."*u-"a tr fie service has been effected in anvone of tbe

following manner:-

(i) bY P€rsonal sewrce;

(ii) by registered post to the last known ad'tress of the pe$on;

(ili) in case of tdilute ot service of such summons nolice' etc under

"ny 
.oa" rn"ntion.d in items (i) and (ii) above' by affixing it at the hous€ or

pjnclpal place o{ business of the pany concemed as the case may be; or

(iv) rn case ol faitdre of servire of \uch summons notice Plc under

anv mode mendoneo in ilems (i) lo (iu) above' by pubLication in one Prcmineot

iilt"""o* l",ft *a """ English dailv newspapet having wrde citcular'ion in the

locality:

Provided that,-

(a) in ca\e $e pany Io be served is a regilered companv' a Parmership

firrn or a body corporate' a local authority' a soci€ty or other My' it shall be

serveal upon the Priocipal officer of the firm' company' authority or organ$auon

and it shatt then Le aeemed to hav€ been duly seNed on each director' Paroer or

member of such fiJm, company, authority oi organisation' as the case may De;

(b) in case the pany to be serve'l is a minor or a lunatc' it shall b€

s€wed upor his guardian

36. Plblic notices,-Every public notice given under this Act shall 
-be 

in

vrritirrg-r'naer tit" signutu." of the Chief txecutlve Officer and shall be publish€d

bv aflirne copies in rhe nolice board of the Authority and shdll be published in on€

',*n*i tnufu*fut daily and one EnSlish ddly newsPaper having wide

circulation in Ihe localitY.

3T Sunnons' notices etc to f^ rPosonabte lirn?- sdve as oiherwise

provided in rhis Ac! rules or regulations nade thereunder' wh€re any summons'
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notice, ord€r or other documenr issued und€r this Act or any rule or regularion
made thereunder requires anything to be done, such summons, notice, ord€I or
olher document shall sp€cify a time not less than one week for doing th€ same.

38. Menbers ond offtcerc to be public servonts.-Every m€mber and every
officer and oth€r employ€e of rh€ Authority shall be d€€m€d ro b€ a public s€Nant
wilhin the meaning of section 21 of rhe Indian penal Cod€, 1860 (Cenrral Act 45 of
1860).

39. Power ro delegate.-The Audority may, by norification in rhe Official
Gazette, d€legate any power exercisable by it or aIly of its officeN under this Act.
exc€pt the power to make regulations.

40. Effect of other laws.-<l) The provisions of rtis Acr and rhe rules and
regulations made rher€und€r shall have effect within the Urban Mob'lity Area.

(2) Developments undertaken in an Urban Mobility Area in accordance
with the provjsions of rhis Act or th€ rul€s or regulaiions made dereund€f shall not
be deemed to b€ unlawtully unde{aken by r€ason onty ftat any permission,
approval or sanction required under the provisions of any other law mad€ by the
State Legislature has not been obtained pdor to sucb developnent.

41. The Authoriy moy rcquest for exenption fun he appticatian of othel
lows in the Urbon Mobility Ared.-The Aurhority may request the Govemmenr or
aDy other aulhoriry. rncluding Local Self Golernmenr Incrjturions, lo mdke
provisions ro exempt from the provisions of any orhef Act for th€ rime b€ing in
force or any rules, regularions or by€laws made by liie covernm€nt or such other
authorily if such provisions are inconsistent with any provisions of this Act or any
rules or regularions mad€ thereunder, from its application wirhin th€ Urban
Mobility Area.

42. Notice of suits ond pertod of tinird.ion.-(1) No suir shall be filed aeainst
lhe Au*orirv or any member or dny of irs ofiicen o, orher 

"mptoy"es 
or any

person acting under rh€ directions of the Aulhority or any m€nbef or any officer or
other employ€e of the Authoriry in resp€ct of any act purporred to have b€en done
ir pursuance of this Acr or any rute or regulation mad€ rhereunder aill the
expiralion of two months from rhe date on whicb a notic€ in w.itinq has been
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sewed on the Authorily or such member or officer or employee or person and

unless such notice states explicitly tbe nature of the cause of action' the relief

sougbt, the amount of compensatior claimed and the name and Place oI r€sid€nce

of ;e intending ptaintiff and unless the plaint contains a statement that such notice

(2) NoMithstanding anything contained in any other law for the time

being in force, no suit as described in sub-s€ction (1) shall' unless it is a suir for

recolry of imrnovable properiy or for a decla'atron of ti'le thereto' be inslituted

afier the expiry of six mofihs from the date on which ih€ cause of action adses'

(3) Nothing contained in sub'sectioo (1) shall be deemed b applv to a suit

in which the only reliel clairned is an injunction of which the objecr would be

ale{eated by giving of the notic€ or the postponement of the filing of the suit

43. power to make rutes.-(1) The State Govemment may' by notification in

the Official Gazett€, make rules to cany out the puPoses of this Act

(2) Without prejudice lo the generality of the foregoing Power' such rules

may provide for all or any of the following mattels, namely:

(a) t€rm of office and corditions of service of Cbaiperson and

mcmberc under seclion 5;

(b) prccedur€s for the resignation, removal or suspension of members

under section 6;

(c) otlr€r dulies and functions to be performed by the Authority under

s€ction 12;

(d) the form and contenls of th€ plans as provided under sectron 13' the

procedure to be {ollow€d in connectioD with the preparation' submission and

approval of such plans and the form and the manner of publication of the notice

r€laring to such Plansi

(e) the time limit for sDbmiuing the enquiry report under section 15;

(f) other powers of Authority as per section 17:
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(g) nanner and conditions of palment of amount to the Fund and the
application of th€ amount from and out of the Fund tlnder section 18;

O) rhe fom, time limit ard the number of copies oI the budget ro b€
prepared by the Authoity under se(ion 24;

(i) conpounding fee and rhe form o{ rcceipr of rhe amount under
section 33;

0) aiy olher naner which is required io be, or may be, prescribed uoder
this Ac1.

44. Power to fiake rcgulotions.-The Authority may, with the approvat of
the State Government, by notification h the Official Cazeue make rcgulaiions
consistent vdth the provisions of ftis Acr and the .ules made thereunder to cafiy
out lhe prcvisions of this Act, and wi&out pr€judice to the generaliry of |he
foregoing power, such regulations may provide for,-

(a) procedue for the implemenrarion of rhe d€cisions of .he Aurhority
and g€neral administration and terms and conditions of appoinrment of Chi€f
Executive Officer, officers, experrs, pfofessioMls and supponing staff of the

Authority under seclion 8;

(b.) procedure for ihe meeting of the Authoriry under secrion 9;

(c) procedue to be followed by the commirtee constitut€d under

sedion l0 and all other datters relatjng to the committee;

(d) salaries, alowances, gratuities ard condidons of senice of th€

officen and employees of rh€ Authority and disciplinary maners relating to rhem;

(e) the procedure for entering irro conrracts and arrangements by the
Authorily und€r section 16;

(0 any orher matter uhich is r€quired ro be, or may be, prcscribed by
regulations.

45. Rules and rcgulotions to be laid before the Legislotu.e.-Every rule
and r€gulation made under dis Acr shall be laid, as soon as may be after it is mad€,
before the Legislative Assembly while it is in session for a roral p€riod of fourteen



davs whiLh may be compn\ed in one session or in lwo su(cessile sessions and if'

;"i;;,; ; rhe sessron in which ir r< so ldid or the session immediarelv

;ffi;;:'ii"1;ilve nssenbrv makes aoY moditicadon in the mre or

,"*.f"J# * a"oa"" tft"t the rule or regulation shorild not be made' the rure or

;":;i"t* ilil""*"r have e{fect onlv in such modified form or be o{ no

"ii*il'"" 
** ."t te; so howev€r lhat anv such modification or annulment

s;'; itJ-ii*, t"i';i.e lo the vatiditv of anvthing previouslv done under that

rule or regulation, as the case may be'

46. Power of lhe Stote Government to issue directions-(1) Without

ooitAi" . U" io,"ettng Fovisions of this Act' the Authority shall' in exercise oJ

il;;;;ilt"?f;ance of is functions under this Act' be bound bv such

l"i.i""t ." a*t** ol Policy' other rhan those relating to techoical and

ia.ini"i*,iu" t*,",", "t 
the state Govemment may give in writing to it from time

to time,

(2) Wbere an issue arises as lo whether a question is one of policy ornot

una", .oiLion 1t1 ,1" a"cision of th€ State Gov€rnment thereon shall be final'

(3) Wher€ any dispute arises between the Authority and other authorities'

local bodies, body corporaie, Depanment or oth€r aSencies oI the Government' the

."*' .i"ti J t"""*la " 
the level of tbe State Govemment and ihe d€cision ot

;";;;;;.;;""; thpreon shal be linar and th€ Pani€s invorved in such

alispute are bound to comPly with the decision:

Itovided lhat the State Govemment shall not pass an order in relation to any

ai.p* 
""-J* 

tftit *O* without affording rhe parties conc€med' alt opportunity

of beiDg heard

47 . Power b renove diff;cukies <1) tf any difficulty arises in giving effect

,o ,h" i.\'l"io* of,n" e.ct, the State Govemment may' by orde! Published in lh€

i-"i 1, ."u" o-to"* not inconsistent wiih the provisions of this Ad which

"pp""t. 
ii. u" 

"*"*"ty 
or exPedi€nt' for removing the difficuhyl

Provideil that no such order shall be issue'l after the expiry of a period of two

years from the date o{ comm€ncemeni of ihis Act

(2) Ev€ry order issued under this section shall' as soon as may be after it

is made, be iaid before ttle Legislatrve Assembly

6442018,



26

SCHEDULE I

I See s€ctions 2(o)]

URBAN TRANSPORT

Ulban T.anspon consists of different modes of rranspon in an Urban
Mobillly Area dat are avaitable for use by ali peBons r4/no pay th€ established fare
and whicb are operat€d on fixed roures and i,ith fixpd schedul€s wirbin the Urban
Mobility Area, and includ€ ihe following funcrional categories:_

(a) Buses

(b) Tbarnwats

(c) Merro Raitway

(d) Elecric Trolt€y Bus

(e) Cabl€ Car

(9 Mass Rapid Tlansit System

(g) Light Rail Ttansit

(h) tnrer-ciry Railways

(l) Any other mode irrespecrive of
me€t the requirements of Mass tansponation.

its tuel or propulsion t}?e which

SCIIEDULE II

I See sectiom 2(p)]

L'RBAN TRANSPORTANCILLARY SERVICES

1. 'Para Transil, includes systems provided by operators within an Urban
Mobility Area available to person on hire basis for individual and nulriple rrips,

(a)Auto rickshawyshared auto rickshaws/E_rickshaws;

(b) Taxi Cabs, Hir€ a Cab or Shared Texij

(c) Minibus,^/ans;
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(d) Any transport vehitle operated under an aggr€ga@r;

(e) Any othet moile irrespective of its fuel and propulsion system'

which me€t rhe requiremenb of Para Tlansit

2. 'Non-Motorised Transport Modes' include walking' bicycl€' cycle

rickhaw and other green moiles of transpon ftat do not consume fuel Propulsion

or cause Pollftion.

3. Urban Freighr: the movem€nt of freight vehicles Ythose primary purpose

is to carry gooils/tr€ight into, out of and within an Urban Mobilitv Area

4. lntellig€nt Transport Syst€m are technology-based r€al time syst€ms |nat

aid in the improved management, coor'lination and int€gration oI traffic and all the

Eansportation systems in an Urban Mobility Area and include'-

(a) Passenger Infonnation System

(b) v€hicle Prioritization

(c) El€ctronic Feesruser charge/Fare collection

(d) Electmnic road Pricing

(e) OPerations Managemenl

(0 SafetY and Security

(g) Traffic management and control

(hJ Traffic Surveillance, onlin€ information system' etc'

(I) Helping the authorities concempd in relatior to pollution control'

5. Parkilg Infrastmcture incluiles surface, off-stre€t and multi"level parking'

including its managemenl and enforc€ment irrespective of typ€ of tecbnology

adopreo.

6. Roails anal associat€d infrastructure incluihng street furniture' urban Place

making etc within the urban Mobiliiy Area
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STAIEMENT OF OBJECTS AND REASONS

- ..*"- 
rtlOo" of U$an Developm€nt, covernment of India have accorded

:a:cti-1n 
{or the Kochi Metro Rail project, which costs rupees StS1.79.rr;;,;;

July, 2012 subject to certain codirions and the instruclons for sustainable r€venue

2. The co-ordinarion of various moales,f transpon sysrems including non_motonsed sysrems, aftrngement ol places for parking. i""grr"d 
"; r;;;;tickel di\tiburion \yslem for ali ranspon sysrems bascd on inlc igent udnsporlsyrleo. rmprovement of urbdn aansport serviLes erc. wFrp rhe .o;dilions khileacmrding sancrio! for the Kochj Merro Rajl project by fie Cenrrai Covemmenland also \rhile sigoing fie rripartite Memoranilum of Una"r"t"naing u*"-teibetween the Cenrral covemm€nt, Kochi Merro Rail and Cov€mment of Kerala.Besides, anang€m€nt of co_odirnred rranspor servrces was a condidon put forl\by the for€ign Iunding agencjes also. A sr"rurory a[angemenr wirh rhe aboveobjects is nec€ssary for the implementarion of the Kochi l,l"t o n"ii p*j""t.

Besides, the Metro Rail policy, 2017 of rhe Cenrral covemmenr stipulates for theurgent setung up of Ulban Merropolitan Tlansport Authoriry (UMrA) in !h€ urban
ar€as wb€re metro prcj€cls are implem€nt€al. Therefore the cov€rnoent considersthat ir is necessary to provide for the con

1"1":lu*.,:,,r," pr"*r"e. :;o"-";;:":Til:'ff"".1liffiTi":::
regulation of Urban Tlanspon in de U$an Mobility Areas and atso fo; the Urba;Transport Ancilliary SeMces witbin such Urban Transpo( Areas in the Stale ofKerala-

3. The Bill seeks to achiev€ the above objecrs

FINANCIAL MEMORANDUM

_^., :l*.:,1:1*: :r p.ovides thar separare M€ropolitanrransponAuthorities

:y_.be 
est*1tshed"-for each Urban Mobitiry Ar€a. .lhere 

shall be ex_officiomemDers and non_o{ficial members in each Aurhoriry.

. 2. As star€d above, for establishing €ach Metropoliran Transpo{Aurhoriry
and to start the of{ice thereof a total non-recuning expenditure of fu. 23 lakhs,mdusive of Rs 18 la-khs as the approximate €xpendrture rbr initiar expenses anal
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Rs. S lakhs for the purchase of fuinitur€ to the office is expect€d Besides' towards-

*" -r""t ,"., of otttutng, for th€ functioning of each office' an approximate

expenditure of R5- 5 lakhs anal towalG other offic€ €xpenses an approxrmarc

expenditure of Rs l2lakhs is erpected

3. An approximate expendiiure ol Rs 3 lakhs h expected towards the

allowances and Jer benefits for ih€ ex-officio membe$ and non_official memDers

oi tfr" ou*or,,, ln connection with the m€etings and other proceedings oI the

Audlority

a- ctause I of lh€ Bill Provides that the Authority may appoint officeN

and other employees requiied for each Auihority and to appoint expens or

o,e"no",io" oi "*p"*. 
r.o- :'.:,l-1Tl; ll,l'"li,,"iTi:lil [lllliJ;iT.,]

Ac Der this clause, .n approximae annual ex!

,""'*t ,i"."u""'o tier benelils lor rhe o{ic€rs staff' and those dppoinled on

5. clause 18 oI the Bitl provides for the constitution of a Fund to be called

the 'Urban transpon Fund' lt provides for the sanctioning of grants by the State

Li"..".i "*l* 
*" tp€ciaLProject sp€cific viabititv GaP Funding as mav be

specially allocated by the State Government But' the amouft thal may be granted

i, *" t"t".".*t i tnis behall fron tlre consolidated Fund of the state cannot

be estlmated at this suge. Similsrlt the amount required for the studies relating to

Je projecs like comprehensive Eanspod Project also cannot be estimated at

6. The Bill, if enacted and brought into op€ration' approlmately a

recuring expenditure of Rs 31 lakhs and an approxlmate non-recumng

"it*ii* "i 
*". * o*s is expected from the consoliilarcd Fund of the siate lt

ls l*pe.tea *tat in tutr.", each of th€ Authorities can meet ihe amount r€quired lor

the expenditue from their own Fund'

MEMORANIDUM REGARDING DELEGATED LEGISLATION

i. SLrb-clau5e (2) ot clause I ot lhe Bill cmpowers the Covemmenl to issue

Gazett€ nodficatron appoinung the date oI commencement of the Ad'
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2. Sub-claDse (1) of clause (3) oI the Bi empowers fte covernment lo issue
notification in the cazette by eshblishing an Authoriry by name, .MetroDolitan
Tlanspon Aurho,ity for edch notified Urban Mobitiry Area proceeded by rne name
of a major place coming und€r su(h Urban Mobilily AIea.

3. Clause 5 of the Bill empowers rhe Govemment ro make rules pr€scribing
the telm of office and cotrditions of service of Chairperson and members.

4. Clause 6 of the Bill €trlpowers the Covemment ro make rules Drescribinq
$e pro.cdurc for resignarion, removat and suspen\ron ot memoers.

5. Claus€ I of the Bill empowers the Auahority ro make regulatrons fegardjng
the salaries ad allowances payable to, and conditions of s€rvice of the Chjef
Executive Of{icet otber officers and employees of the Aurhoriry.

6. Clause g of the Bill €orpowprs the Authodty to make regularions with
respect10 the procedure to be observed by the committee rcgarding the neeting of
the Aurhoriay and all other matters relating ro rhe Committee.

7. Sub-clause (5) of Ctause 10 of rhe Bill empowers &e Aurhoriry ro make
regulations for the procedure to be followed by rhe comminees appointed by the
Authority and all other matte$ relating to the commitrees.

8. Sub-clause (2) of clause 11 of rh€ Bill empowers rhe covernm€nt to issue
notificatioD in rhe Official cazette by declaring any orhef area as Urban Mobiiitv
AJpa in a.idirion lo $e Urbdn Mobili(y Area mennoned.n sub_ctause rttLrr
clause 11.

9. Sub-clause (4) of clause 12 of the Bill empowers tbe covemment ro mak€
lules pr€scribing other duties and functions to be performed by th€ Aulhoriry.

10. Clause 13 of &e Bill empowers th€ covemment to make rules
prescribing rbe manner of publication of Comprehensivp Mobility plans prepared
for the Urban Mobiliry Ar€a.

11. ClaDse 15 of rhe Bill empowers th€ covemmenr ro make rules
pr€scribing the time limit for submitting the report of rh€ €nquiry conducted by &e
Authority on ary irregularity or non compliance with th€ provisions of this Act.
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12. sub-clause (3) of clause 16 of the BilI empow€'s the Authority to make

'"g'i;';;;;.e 
;; procedure ror enterins into contracts and arransements 

.

13. Sub-claus€ (l) of clause 17 of the Bill empowers the Government to maKe

rules prescribing the other powers of the Authoritv

14. Sub-clausc (l) of Clause l8 ol thc B l empowers the GovemmPnt lo

-"u";"';";;il;" '"** 
*a conditions of pavment of amo'nt to ihe

ur*-ira in"n t*i.onsiituted as per section 18 an'l the apPlication of ihe

dmounl trom dnd our ot dle Fund

15. Clause 24 of th€ Bill emPowers the Government to make rut€s

o**nba* *i *. .t *" bdget of the A$hority and th€ manner and time' of

;;";"t*:*;;" ;. ,t" numb-er of copies to be fo*arded to ihe covernment

16 Clause 33 of the Bill empowers the Gov€mment to issue rures

pr".-iil"g irt" compounding {ee for compounding of any contraveniion of the

i."tt.t.*".i *. o.i, .tes ;r regdations punishable under this Act and rhe form

:i;ffi'.h;;; ;na to i'i* cu'"n" notitLation authonzins an offic€r loi

compo!norng,

17. Clause 39 of the Bitt empowers the Aurhority to issue Gazette

notifiiation to delegate any power except ihe Powet b make ngulauons

ls Clause 43 ol lhe Bill empowers rhe Govemmenl to make rules by

*,ifl-'tonfor,ft" potptses of carry out the provisions of the Act'

19. Clause 44 of the Bill empowers the Autbority to nake regularions ty

norrlicadon In the Oazelle to carrv oul $c pro$sions ol thjs Acr subjett rc $e

provisions of rhis nct and lhe rules made thercunder'

20 The matlers in respect of whicb rules and regularions may be made or

notrfications may be issued' are matters- of Droceilure add are of routine or

"i*""""*" 
t'i na$re Furlhet the rules anil r€gulations so '"d"1 ldil

i.iin"i..li.tt"J -" *o:ecr to the scrutinv of the Legislative Assemblv rhe

a"f.g"Jt" "f 
f"gof"u* p"ter is' therefore' of a normal character

A. K. SASEENDRAN.
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NOTES ON CLAUSES

Clause 2.-This clause seeks to define cenain words and phrases used
in tbe Act.

Clous€ 3. This clause seeks to empower the Government ro establish an
Autboriat by name .Merropolilan TtansponAurhorily,.

Clouse 4-This clausp provid€s thar membels nor to have certain interests.

Cldlse s.-This clause seek ro provide lhe rerm of oflice and conditions of
service of the Chairperson and members of th€ Authority.

Ciause 6-This clause seeks to provid€ the resignation, .emoval or
suspension of members of the Authorily.

Clouse Z-This claus€ seeks to pmvide for rhe pow€rc of the Chairperson.

Clause &rThis clause provid€s for the appoinrnenr of officers and other
employees of the Aurho.iry.

Clouse g.-This clause Fovides for the m€eting of the Aurho ty.

Ciouse i0.-This claus€ provid€s for the constitution of the commine€s by
the Authority.

Ciause l1.-This ctause provides for de declararion of Urban Mobiliry
Areas and aheradon of theirlimirs.

Clduse 12.-This clause provides for rh€ duties and functions to be
pedormed by the Aurhority.

Clduse l3.-Tbis clause provides for the preparatjon and publication of
ComFehensive Mobility plan for Urban Mobihry Area.

Clouse 14.-This clause provides for the power of the Authodry to
implement Comprehensive Mobiliry plan and to fomulate sch€mes.

Clouse Is.-This clause seeks to pmvide for the power to recommend to
issue dircctions and to order enquiry
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Cldrse 16.-This ctaus€ provides for the power ro €nrer into agreement for
dev€lopnenr of public transpon facility and rrdspor sysr€m.

Cldase 1 Z-This claus€ provides for the general pow€rs of ihe Authority.

Ciouse i8.-This clause provides for rhe .Urban T.ansport Fund,ro be
constituted for each M€tropolitan Ttanspon Authoriry.

Clouse ]g.-This clause prcvides for rhe granrs, loans and advances to be
rec€ived by rhe Aurhodty.

Clouse 20-This clause provides for prioriry for payment of irteresr and
repaym€nr of loans.

Clause 21 . This clause provides for the pow€r of rhe Aurhoriry to raise
finances.

Clduse 22.-This clause provides for rhe grants, loans and advances by the
Authority.

Clouse 23.-This clause provides for rhe sinking fund lo be mainrained by
tbe Authority.

CioLse 24.-This clause provides for the budget of the Authority.

Clduse 25.-This clause provides for rhe audit of accou s of the Authority.

Clouse 26.-This clause provides for th€ annual report of the Aurhority.

Clause 27.-Thi,s clause provides for fumishing repotu, rptums and other
information to the State covemmedt by the Aunorny.

Clouse 28.-This clause proides for the penalry for violating the provisions
of this Act, rul€s or regulations.

Clause 2g.-This claus€ seeks ro provid€ for rhe conrravenrions by th€

Cldrse 30. This clause provides lor fines on realisation to be v€sr€d in the
Authodty.

Ciouse 31.-This claus€ provides for penalties not ro affect other liabitities.

Clduse 32.--This clause provides for the cognizanc€ of offences.

6442014
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Clouse 33. This clause provides for the compounding of offences

punishable under this Act.

Ciduse 34.-This ctause provides for the prot€ction of action tak€n in good

faith.

Ciause 3s.-This clause Provides for th€ manner of servic€ of summons'

notice, order and other document.

Ciouse 36. This claus€ provides for the publication of public notice

Clsuse 3z-This clause provides lo fix reasonable trme for summons'

Clouse 38.-This clause provides members, officers and other emPloye€s of

the Authority to b€ public servants.

Clouse 3g.--Itis clause provides thal Authoriiy may delegate any power

except the power to make regulations.

Clouse 4o.-This clause Provides (ha! the provisions of this Act, mles and

regulations shall have effect within the Urban Mobility Area

Clouse 4l--This clause provides that the Authority may request for '.

ex€mption from the application of Provisions of olher laws, rules, regulations or

byelaws in the Utban Mobility Area

Clduse 42. This clause pmvides for the notice of suits aod Period of

limitation.

Clouse 43.-This clause Provides to make rules to cary out all or any of fie
provisions of the Act.

Ciouse 44. This clause provides for the power to make regulations by the

Authority.

Clouse 46.--This clause provid€s for the Power oI the State Govemment to

issue directions.

Clause 47.-Tt,is clause provides to empower the Gov€rnment to make

nec€ssary prcvisions, by order published in the Gazette, for removing the

difficulties, if any such difficulty arises in giving effect to the Provisions of this

Act,




